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WEIGHTS AND 

MEASURES BILL, 1942.
THE ORISSA

A
BILL

TO FIX A SCALE OF STANDARD MEASURES 
WITH REFERENCE TO THE STANDARD 
WEIGHTS FOR THE PROVINCE OF ORISSA.

ISTHEREAS it is expedient to establish 
W standards of measure for the Province 

of Orissa and to provide for the ultimate 
adoption of a uniform system of weights 
and measures throughout the Province ;

It is hereby enacted as follows

PrearolJe.

PART I.

Preliminary.

1. This Act may be called the Orissa 
Weights and Measures Act, 1942.

2. (1) It extends to the whole of the 
Province of Orissa.

(2) Part I of this Act shall come into 
force at once.

(3) Part II of this Act shall come into 
force throughout the whole or any part 
of the Province of Orissa on such date 
or dates as the Provincial Government 
may, by notification, appoint.

(4) Any notification, order, rule and 
any appointment to an office may be 
made under this Act after it shall have

/
Short title,

Extent and 
commencement.

if
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received the assent of the Governor but 
such notification, order, rule or appoint
ment shall take effect in any area only on 
Part II of this Act coming into force in 
such area.

3. In this Act unless there is any
thing repugnant in the subject or 
context,—

(1) u Inspector ” means an Inspector 
appointed under section 15 and 
includes any person appointed 
under section 16 to exercise 
any of the functions of an 
Inspector;

(2) te Measuring instrument ” includes 
any instrument for measure
ment of length, area, capacity or 
volume;

(3) “ Prescribed” with its grammati
cal variations means prescribed 
by rules under this Act;

(4) “ Primary Standards ” mean the 
weights and measures men
tioned in section 5;

(5) “ Rules ” mean the rules made 
under section 35;

(6) “ Secondary Standards ” mean
weights and measures prepared 
under sub-section (2) of sec

tion 7 ;
(7) <c Working Standards’’ 

weights and measures prepared 
under sub-section (1) of sec
tion 7;

(8) The expression “verification ’ or 
“ reverification ” with its gram
matical variations, used with 
reference to a weight or measure 
or weighing or measuring instru
ment, includes the process of

Definitions.

mean

<** is
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comparing, checking or testing 
such weight or 
weighing or measuring instru
ment; and

(9) “ Weighing instrument ” includes 
scales, with the weights belong
ing thereto, scale beams, balan
ces, spring balances, steelyards, 
weighing machines and other 
instruments for weighing.

measure or

PART II.

Chapter I.

Standards of Weights and Measures.
standard Measures. 4. (1) The measures including the

multiples and sub-multiples thereof des
cribed in the First Schedule shall be the 
measures authorised to be used in every 
place in which this Part has come into 
foice. These measures are called standard 
measures for the purposes of this Act.

(2) Notwithstanding anything 
tained in sub-section (1), the Provincial 
Government may, after previous publi
cation by notification in the Gazette, 
declare, either generally or for any trade 
or class of trades, any other multiple or 
sub-multiple of a measure specified in the 
First Schedule to be a measure authorised 
to be used in any place in which this 
Part has come into force.

con-

The multiples or sub-multiples shall, 
to the extent so declared, be deemed to be 
standard measures for the purposes of 
this Act.

Primary Standards. 5. (1) Such standard weights as are 
prepared and supplied to. the Provincial 
Government under sub-section (2) of 
section 4 of the Standards of Weights 
AfCfc’A .s1ha11 be called primary ix of 1939 
thbAc? WeightS i0T the purposes of

V
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(2) The Provincial Government} shall 
cause to be prepared one set of such of the 
standard measures specified in the First 
Schedule as the Provincial Government 
may consider expedient and shall cause 
each measure of such set lobe authentica
ted as having been ascertained from the 
standard grain. The sets of standard 
measures so prepared shall be called 
primary standard measures for the 
purposes of this Act. They shall be 
made of such material, length, form and 
specifications and in such manner as may 
be prescribed and by such person as the 
Provincial Government may direct-

6. The primaiy standard weights and 
primary otandarda. meagures shall be kept in the Custody of

such officer as the Provincial Govern
ment may direct. The primary standard 
measures shall be stamped, verified or 
reverified and if necessary, adjusted or 
renewed, in such manner and by such 
officer as the Provincial Government may 
direct.

Working standards 7. (1) For the purpose of verifying 
weights and measures in use in any area, 
the Provincial Government may cause to 
be prepared such copies of the primary 
standard weights and measures as they 
deem fit. The copies so prepared shall 
be called working standards.

(2) For the purpose of verifying the 
working standards the Provincial Govern
ment shall cause to be prepared such 
copies of the primary standard weights 
and measures as they deem fit. The 
copies so prepared shall be called secon
dary standards.

(3) (a) The secondary standards and 
the working standards shall be made of 
such material, weight, length, form and 
according to such specifications, and shall 
be prepared by such agency and shall be 
stamped by such person and in such 
manner as may be prescribed.

Custody, 0tc., of

and secondary 
standards.

C* 'ft
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(b) The secondary standards shall be 
verified with the primary standards and 
the working standards with the secondary 
standards before being stamped.

(,o) They shall be kept by such officers 
as the Provincial Government may direct, 
at such places, in such custody and in 
such manner as may be prescribed.

(d) They shall be verified or reverified 
and marked by such person, at such place 
and in such manner as may be pres
cribed.

(4) A working standard shall not be 
deemed legal or be used for the purposes 
of this Act unless it has been verified or 
reverified and marked in the prescribed 
manner and within such period as may 
be prescribed before the time at which 
it is used.

(5) A working standard which has 
become defective shall not be legal or be 
used for the purposes of this Act until it 
has been reverified and marked in the 
prescribed manner.

8. Weighing and measuring instru
ments stamped in the manner prescribed 
by such officer as the Provincial Govern
ment may direct shall be kept at all 
places where secondary or working 
standards are kept. Such instiuments 
shall be of such kind, shall be kept in such 
number and shall be verified, adjusted or 
renewed in such manner as may be pres
cribed.

» •

Weighing and 
measuring instru
ments.

Prohibition of 
weights and 
measures other 
than st ndard 
weights and 
measures.

9. (1) Subject to the 
section

provisions of 
39 and notwithstanding anything 

contained in any law for the time being 
in force, all dealings or contracts had or 
made in any area after this Part shall 
have come into force in the said area for 
any work to be done or goods to be sold 
or delivered by weight or measure shall 
be deemed to be had or made according 
to one of the standard weights or measures
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or to multiples or sub multiples thereof 
and it shall not be lawful to use any 
other weight or measure in relation to 
any such dealing or contract:

Provided that the Provincial Govern
ment may, by notification in the Gazette,- 
prohibit in any area in which this Part is 
in force, in respect of all or of certain 
specified commodities, the use, in any 
dealings or contracts had or made for 
goods to be sold or delivered, (a) of 
weights, or (b) of measures, or (c) of 
certain specified series of standard 
weights, or (d) of certain specified 
series of standard measures, and there
upon it shall not be lawful to use, as the 
case may be, (a) any weight, or (b) any 
measure, or (c) any such specified weight, 
or (d) any such specified measure in 
relation to any such dealing or contract.

(2) Any dealing or contract had or 
made in contravention of the provisions 
of sub-section (1) or of the proviso there
to so far as it contravenes the said 
provisions shall be void unless it is 
proved that such dealing or contract was 
had or made without intention to contra
vene the said provisions.

Explanation.—Unless there is any
thing repugnant in the subject or coutext 
a dealing or contract is hereinafter called

trade ”.
. CHAPTER II.

Verification and stamping of weights
AND MEASURES.

10. Every weight which conforms to 
the provisions of this Act and the rules 
except where the small size of the weight 
renders it impracticable, shall have the 
denomination thereof stamped on the 
top or side thereof in legible figures and 
letters. Every measure of length, area,

Stamping.

n* ©
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volume, which conforms to
• -_of this Act and the rules
have the denomination thereof

capacity or 
the provisions 
shall -r__
stamped on the outside of such measure 
in legible figures and letters. ‘ ~

5

-- -- —
in legible figures and letters. A weight 
or measure which does not conform to 
the provisions of this section shall notbe 
stamped in accordance with the provi- 

of this Act and the rules.
\

sions
Explanation.—A dry measure of 

capacity or volume shall be deemed to 
conform to the provisions of this Act and 
the rules if it contains the appropriate 
capacity or volume when filled up to but 
not over brim level, and not otherwise.

11. (1) No weight or measure shall be 
used for trade unless it has been verified 
or reverified in the prescribed manner 
and stamped by an Inspector with 
a stamp of verification under this Act.

(2) The Provincial Government may 
prescribe the amount of error to be 
tolerated in weights or measures or 
weighing or measuring instruments used 
for trade.

12. No weighing or measuring instru
ment shall be used for trade unless it has 
been verified or reverified within the 
period fixed and stamped in the pres
cribed manner by an Inspector with 
a stamp of verification.

13. No wTeight or measure or weighing 
or measuring instrument shall be sold or 
delivered unless it has been verified or 
reverified and stamped in the prescribed 
mannei by an Inspector with a stamp of 
verification.

;

Skimping and 
verification of 
weights and 
measures.

Uso of weighing 
and measuring 
instrument not 
verified and 
stamped prohibited.

Sale or delivery of 
freight, measure, 
weighing or 
measuring 
instrument not 
verified and 
stamped, 
prohibited.

provision of meana 14. The Provincial Government 
pi verification and pr0Yide proper and sufficient means for

verifying, adjusting and stamping weights 
and measures and weighing or measuring 
instruments at such places as the Pro
vincial Government may determine.

shall 1stamping.
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Vppoir tment of 
fnspoctors of 
weights and 
measures.

15. The Provincial Government shall 
appoint a sufficient number of persons 
with prescribed qualifications as Ins
pectors for the discharge of the duties of 
Inspectors under this Act and the rules.

16. The Provincial Government may 
appoint any servant .of the Crown 
in virtue of his office to exercise any of 
the functions of an Inspector under this 
Act and the rules.

17. Every Inspector shall forthwith on 
his appointment enter into a recognizance 
with the Provincial Government in such 
sum as may be prescribed for the due 
performance of the duties of his office, for 
the due payment at the time and in 
the manner required by the Provincial 
Government of all moneys received by 
him under this Act and for the safety of 
the secondary and working standards, 
if any, and of the stamps and appliances 
for verification committed to his charge 
and for their due surrender immediately 
on his ceasing to hold office :

Provided that an Inspector appointed 
under section 16 shall not be required to 
enter into such recognizance unless the 
Provincial Government specially order 
him to do so.

18. (1) Every Inspector shall, for the 
purpose of the verification of weights and 
measures and weighing or measuring 
instruments, attend at- such time and 
place within his jurisdiction as may be 
appointed by the Provincial Government.

(2) He shall verify every weight or- 
measure or weighing or measuring instru
ment which is brought to him for the 
purpose of verification or reyerification. 
If he .finds such weight or measure or 
weighing or measuring instrument correct, 
he shall stamp the same with a stamp of 
verification in the prescribed manner.

Appointment of
ex-officio
Inspectors.

Inspector to enter 
into recognizance.

Verification and 
stamping by 
Inspectors.
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at all19. (1) An Inspector may, 
reasonable times, inspect all weights and 

and weighing or measuring 
instruments within the area under his 
charge, which are used or are in the 
possession of any person or are on any 
premises for use for trade and may verify 
every such weight or measure or weighing 
or measuring instrument with a secondary 
or working standard or a weighing or 
measuring instrument prescribed for this

Tower to inspect 
weights, etc. and 
to enter shops for 
that purpose. measures

i

purpose-

(2) An Inspector may seize and detain 
any weight or measure or weighing or 
measuring instrument regarding which 
an offence under this Act appears to have 
been committed or which appears to have 
been or which may be used for the 
commission of such offence.

(3) For the purpose of such inspection, 
the Inspector may at all reasonable times 
enter into any place where weights and

and weighing or measuring 
instruments are used or kept for purpose 
of trade and inspect such weights and 

and weighing or measuring

20. An Inspector shall not, during the 
adjuster of weights time he holds office, derive any profit 
and measures of frora or be employed in the making,

adjusting, or selling of weights or 
measures or weighing or 
instruments :

measures

measures ;
■ instruments.

Inspector not to 
be maker, Heller or

weighing or
measuring
iustruments.

measuring

Provided that the Provincial Govern
ment may. in respect of any area, autho
rise an Inspector to adjust weights or 
measures or weighing or 
instruments. measuring

Inspectors to bo 
publio servants. 21. Every Inspector shall be deemed 

to be a public servant within the meaning
of section 21 of the Indian Penal xlv cf 
Code. 18C0-
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Provincial 
Government may 
determine 
differ snoo.

22. (1) If any difference arises between 
an Inspector and any person interested 
as to the meaning or construction of any 
rule or as to the method of verifying, 
adjusting or stamping any weight or 
measure or weighing or measuring instru
ment, such difference may, at the request 
of the party interested or by the Inspec
tor of his own accord be referred to such 
officer as the Provincial Government 
may direct and the decision of such 
officer shall, subject to the provisions of 
sub-section (2), be final. .

(2) An appeal shall lie within the time 
prescribed from the decisions under sub
section (1) to the Provincial Government 
or such officer as the Provincial Govern
ment may appoint in this behalf. The 
decision of the Provincial Government 
or such officer under this sub-section 
shall be final.

23. The Provincial Government shall 
charge such fees for the verification, 
reverification, marking, adjustment and 
stamping of weights or measures or 
weighing or measuring instrument as 
may be prescribed.

24. A weight or measure duly stamped 
by an Inspector under this Act shall be 
a legal weight or measure in all places in 
which this Part has come into force 
unless false or defective and shall not be 
liable to be restamped because used in any 
place other than that in which it was 
originally stamped.

25. A weight or measuro or weighing 
or measuring instrument duly stamped 
under the provisions of this Act or the 
rules shall be deemed to be correct until 
its inaccuracy is proved, if it is produced 
in any court by any public servant having 
charge thereof under the direction of the 
Provincial Government or by any person 
acting under the general or special autho
rity of such public servant.

Levy o' fees.

ValidiLy of 
weights and 
xneasuics, etc., 
duly stamped.

Stamped ■weights, 
etc., to be grima 
facie deemed 
oorrect in any' 
Court.

«* r>
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CHAPTER HI.
]

Penalties.

26 Whoever fraudulently uses any 
KXnTuso of weight or measure or weighing or rneasur- 
weighta,measures. instrument, shall, on conviction be
etc‘ punished with imprisonment of either

description which may extend to three 
months or with fine which may extend to 
five hundred rupees or with both.

27. Whoever wilfully or knowinglyPenalty for making.
Eeiiing, deposing of makes, sells or disposes of, or causes to
false or defective 
weights, measures, be made, sold or disposed of, any weight 

or measure or weighing or measuring 
instrument which is false or defective 
shall, on conviction, be punished with 
rigorous imprisonment for a period which 
may extend to three months or with fine 
which may extend to five hundred rupees 
or with both.

etc.

28. Whoever sells any article by any 
denomination of weight or measure other 
than one of the standard weights or 
measures or in contravention of any 
order for the time being in force under 
the proviso to sub-section (1) of section 9, 
shall, on conviction, be punishable with 
fine which may extend to five hundred 
rupees.

Penalty for sale 
by weight or 
measure other than 
standard weignt or 
measure.

Penalty for use (-0 "Whoever uses or has in his
“”4Phts meturo possession for for trade any weight or 

measure or weighing or measuring instru
ment which is not authorised, verified, 
reverified or stamped under or in

provisions of 
rules shall

etc., not authorised.

accordance with 
this Act

the
and the

c^ti°n, be punishable with ? fine 
vhich may expend to five hundred rupees 
ana any trade had or made by such 
weight cr. measure or weighing or 
measuring instrument shall be void.

on
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(2) When any such weight or measure 
or weighing or measuring instrument is 
found in the possession of any trader or 
of any employee or agent of such trader, 
such trader shall be presumed, until the 
contrary is proved, to have had it in his 
possession for use for trade.

5iortaltweighfV1or 30. (1) Whoever in selling any article 
measure. by weight or measure delivers or causes

to be delivered to the purchaser a weight 
or measure less than what is purported 
to be sold by an amount of error 
exceeding that prescribed to be tolerated, 
shall, on conviction, be punishable with 
fine which may extend to three hundred 
rupees.

(2) In any area where any denomina
tion of weight or measure styled the 
same as any standard weight or measure 
but not equivalent to the said standard 
weight or measure, has been heretofore 
in common use, any person who in 
selling any article by such denomination 
of weight or measure does not indicate 
to the purchaser by a written notice 
posted at the place of sale or by other 
sufficient means that the article is being 
sold by the standard weight or measure, 
shall be presumed until the contrary is 
proved to have committed an offence 
punishable under this section.

penalty for sale or ’ 31. Whoever sells or delivers any
delivery of weight we^fc or measure or weighing or measur-
or measure, otc., not . ° -n -ivorified cr stamped, mg instrument not verified or revennect 

and stamped under this Act, shall, on 
conviction, be punishable with fine which 
may extend to one thousand rupees.

32. (1) Whoever forges or counterfeits 
any stamp used under this Act for the 
stamping of any weights or measures or 
weighing or measuring instrument or 

stamp from any weight or 
measure or weighing or measuring instiu- 
raent and inserts the same into another

Penalty for forging, 
etc., of weights, 
measures, etc.

removes a
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weight or measure or weighing or measur
ing instrument or wilfully increases 01 
diminishes, a weight or measure so 
stamped shall, on conviction, be punished 
with imprisonment of either description

extend to sixfor a period which may 
litenths or with fine or with both.

(2) Whoever knowingly uses, sells, 
utters, disposes of or exposes for sale 
any weight or measure or weighing or 
measuring instrument with such forged 
or counterfeit stamp thereon, or a weight 
or measure so increased or diminished 
shall, on conviction, be punished with 
rigorous imprisonment for a period which 
may extend to six months or with fine 

■ or with both.
33. Whoever when required to do so 

neglects or refuses to produce for inspec
tion all weights or measures or weighing 
or measuring instruments, in his posses
sion or on his premises or refuses to 
permit an Inspector to examine the same 
or any of them or obstructs the entry of 
an Inspector under section 19 or other
wise obstructs or hinders him in the 
performance of his duties shall, on convic
tion, be punishable with fine which may 
extend to five hundred

Penalty for neglect 
or refusalto 
produce weight for 
inspection.

rupees.
34. If an Inspector knowingly stamps a 

weight or measure or weighing or measur
ing instrument in contravention of the 
provisions of this Act or of the rules or is 
guilty of a breach of any duty imposed on 
him by this Act or by the rules, he shall, 

conviction, be punished with imprison
ment of either description for a period 
which may extend to 
fine or with both.

Penalty for breach 
of duty by 
Inspoctor.

on

one year or with

CHAPTER IV.
Power to frame rules.

Govoerrnmmt°toc,al 35 The Provincial Government 
mak, rules. may make rules for carrying into effect 

the purposes of this Act-

/
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(2) Without prejudice to the generality 
of the foregoing provisions, such rules 
may prescribe—

(a) the composition, length, form 
and specifications of primary 
standard measures and the 
manner in which they shall be 
made ;

(&) the procedure for the verification,
• reverification, adjustment or 

renewal of primary standard 
measures ;

(c) the composition, weight, length,
form ' and specifications of 
secondary and working stand
ards, the agency by whom such 
standards shall be made, the 
person by whom and the manner 
in which such standards shall be 
stamped and the place at which 
such standards shall be kept ;

(d) the procedure for the verification
or reverification and marking of 
secondary and working standards 
ajid the person by whom and the 

- place where they shall be verified 
or reverified ;

(e) the kind and number of weighing
and measuring instruments to 
be kept ;

(f) the authority by whom certified 
. scales . shall be provided for the 

of this Act and thepurposes 
rules and the manner in which 
they shall be verified or re
verified ;

(g) the composition, weight, length, 
form, specifications and 
facture of weights and measures 
in use in any area ;

(A) the inspection, _
reverification, adjustment and

manu-

verification,
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stamping of weights and 
sures and weighing or measur- 
ing instruments in use in any 
area, including the prohibition 
of stamping in cases where the 
nature, denomination, material 
or mode of construction of the 
weight or measure or weighing 
or measuring instrument appears 
likely to facilitate the com
mission of fraud and the period 
within which such weights and 
measures and weighing or 
measuring instruments shall be 
verified or re verified;

(*) the circumstances and conditions 
under which and the manner 
in which stamps may be 
obliterated or defaced;

(?) the tests to be applied for the 
purpose of ascertaining the 
accuracy and efficiency of 
weights and measures and 
weighing or measuring instru
ments;

men-

(k) the limits of error to be allowed 
on verification and to 
tolerated on 
weights and 
weighing or measuring instru
ments used or intended to be 
used for trade;

amount 
tolerated in 
measures 
measuring

te
inspection in 
measures and

(0 the of error to be 
andweights

and weighing or 
instruments used 

or intended to be used for trade;
(m) the amount of error to be 

tolerated in selling articles by 
weights or measures generally 
or as regards any trade or class 
of trades;
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(n) the fees to be charged for the veri
fication, reverification, marking 
adjustment and stamping of 
weights and measures and 
weighing or measuring instru
ments and the collection and 
levy of the same;

(o) the seizure, detention and des
truction of weights and measures 
and weighing or measuring 
instruments which are not 
authorised by this Act;

(2?) the qualifications, functions and 
duties generally of Inspectors 
under this Act and the rules ;

(cj) the time within which an appeal 
from a decision under sub
section (1) of section 22 shall lie 
to the Provincial Government 
or officer appointed by the Pro
vincial Government ;

(r) any other matters for which no 
provision or insufficient provi
sion is made in this Act and for 
which provision is, in the 
opinion of the Provincial Gov
ernment, necessary.

(3) The power to make rules under 
this section shall be subject to the 
condition of previous publication in the 
Official Gazette.

CHAPTER V.

Miscellaneous-

36. No suit, prosecution or other legal 
proceeding shall be instituted against any 
person for anything which is in good 
faith done or intended to be done under 
the Act or the rules.

Trotci-lion to
I crsons acting in 
good faith.
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under this Act37. No prosecution .
shall be instituted except by or with the 
previous sanction of the Collector or any 
officer specially empowered by him or by 
the Provincial Government in this behalf.

Cognizance of
offences.

38. Any of the powers and duties 
conferred and imposed upon the Provin
cial Government by this Act may be 
exercised and performed, subject to such 
conditions as the Provincial Government 
may think fit, by any person whom the 
Provincial Government may, by general 
or special order, empower in this behalf.

Delegation of 
powers by 
Provincial 
Government-.

39. The Provincial Government may, 
after previous publication by notification 
in the Gazette and subject to such condi
tions and restrictions as it may think fit 

• to impose, exempt any class of persons, 
any commodity, trade, any class of trades 
or any class of weights or measures or of 
weighing or measuring instruments used 
or intended to be used for aoy purpose 
other than trade specified in the notifica
tion from all or any of the provisions of 
this Act.

Power to exempt 
specified persons, 
measures or 
weighing or 
measuring 
instruments.

Repeal, 40. On the coming into force of this 
Part in any area the enactments 
mentioned in the Second Schedule shall 
cease to be in force in such area to the 
extent specified in the fourth column 
thereof :

Provided that the Provincial Govern
ment may by notification declare that 
the provisions of this Part shall cease to 
be m force in any local area on such date 
asmaybe specified in the notification, 
and thereupon the enactments mentioned 
m the Second Schedule with any

area wia OB and °rom°B0°ch dato.°h

i
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FIRST SCHEDULE.
A. Dry measures —

The Orissa gouni.

Ihe sub-multiples—i, i and £ gouu .
The multiples—5, 10, 20, 40 and 80 gouuis.

B. Liquid measures—
The Orissa seer.

The sub-multiples—d, L,

The multiples—2, 4 and 8 

The Imperial gallon.

The pint equivalent to L gallon.

Explanation. — (I) The unit of capacity called the Orissa gouni is 
equivalent to the .volume occupied by 320 tolas of air-free distilled 
water weighed in standard Indian Air against brass weights having 
a specific gravity of 8* 143, one tola being 180 standard grains.

(2) The unit of capacity called the Orissa seer is equivalent to { 
of one Orissa gouni.

(3) The unit of capacity called the Imperial gallon contains ten 
British standard pounds of water at 62°F being in volume 277-274 
cubic inches^ which contains each 262*724 grains of water in a vacuum 
at 62°F. or 252*458 grains of water weighed with brass weights in air 
of 62°F. with the barometer at 30 inches.

G Length—
The yard.
The ineh = d yard-.
The foot = L yard.
The furlong = 220 yards.
The mile = 1,760 yards.

The yard is that unit of length which is exactly equal to the 
certified yard kept in the ecustody of the Mint Master, Bombay.

D. Area and volume—
The square yard, square foot and square inch.
The cubic yard, cubic foot and cubic inch and sub multiples cC 

a cubic inch..
The acre = 4,840 square yards.
The decimal = ^ acre.

d and d seer.
o lo

seers.
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SECOND SCHEDULE.

Year. Enactments repealed.

VII The Bihar and 
Municipal Act.

V The Madras District Muni
cipalities Act.

XIV The Madras Loctfl [Boards Sub-clause (d) of clause 
Act. (10) of section 202.

II The Measures of Length The whole.
Act.

XXXI The Indian Weights and The whole.
Measures of Capacity
Act.

Number. Extent of repeal.

Orissa Clause (i) of section 291.1922

1920 Clause (20) of section 306.

1920

.1889

1871
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STATEMENT OF OBJECTS AND REASONS.

It has long been recognised that a uniform system of weights and 
measures for this province would be of great advantage. There is a 
bewildering diversity of weights and measures used for different 
commodities and iu different parts of the Province. Though the railway 
has tended to standardise weights at a seer of 80 tolas and a maund 
of 40 seers, that influence has not spread far from the lines of traffic, 
and no corresponding improvement iu standardising measures has come 
about. From time to time there have been representations to 
Government to take up this the much-needed legislation. It is 
difficult to overemphasize its importance as one of the first steps to be 
taken for the improvement of agricultural marketing and for protecting 
easily gullible and ignorant people from chicanery. The need is 
particularly urgent in the backward tracts which constitute the 
“ partially-excluded areas ” of the Province; and has been fully 
recognised by the Committee, which has recently investigated the 
problems of those ai^eas.

The standardisation of weights is a federal subject and the Central 
Government not long ago passed the Standards of Weights Act, 1939, 
laying down what the standard of weight should be. It is provided 
therein that the Central Government shall cause to be prepared one 
set of such of the standard weight or multiples or sub-multiples as they 
consider expedient and shall cause each weight of such set to be 
authenticated as having been ascertained from the standard grain. 
Similar sets similarly authenticated are to be prepared and supplied to 
each Provincial Government. The question of measures rests entirely 
with the Provincial Government, 
standard weights which are prepared and supplied to this Government 
by the Central Government shall be the primary standards. The Bill 
further lays down standards of dry measures, liquid measures and 
measures of length, area and volume. The standards adopted in the 
Bill are already in general use in considerable parts of the Province. 
Provision has been made for inspection, verification and stamping of 
the weights and measures iu use. Powers have been reserved^ in 
the hands of Government to appoint any officer, in virtue of his office, 
to exercise any of the functions of an Inspector under the Act.

The present Bill provides that the
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Notes on Glauses.
of the Bombay Weights andThe Bill follows mainly the lines 

Measures Act, 1932, with some variations.
Clause 2 leaves power in the hands of the Provincial Government 

to bring the substantive provisions of the Act into forceiin any 
Power is also given to issue notifications, orders, etc., before the A 
comes into force.

Clause 3 contains definitions.
Clause 4, read with the First Schedule, lays down the authorised 

standard measures including multiples and sub-multiples. (Standard 
weights have already been laid down by the Central Legislature m the 
Standards of Weights Act, 1939.)

Clause 5 provides for preparation of primary standard measures, 
and lays down that the standard .weights prepared under section 4 cf 

Standards of Weights Act, 1939, shall be primary standard

area.

[

the
weights.

Clause 6 provides for custody of primary standards and for their 
stamping, verification, etc.

Clause 7 provides for preparation of secondary standards and 
working standards and for their verification, custody, etc.

Clause S enjoins maintenance of weighing and measuring instru
ments and verification, adjustment, etc., as may be prescribed

Clause 9 prohibits use of weights and measures other than 
standard, and confers power on the Provincial Government to prohibit 
use of weights or of measures or of specified series of either.

Clause 0 lays down that weights and measures which conform 
to the provisions of the Act shall have denominations stamped on them. 
The explanation makes it clear that dry measures do not conform, 
unless they contain the appropriate amount when filled only to brim 
level.

Clause 11 prohibits use of weights or measures unless verified and 
stamped, giving power to the Piovincial Government to 
a certain margin of error.

Clause J3 prohibits sale, etc., of weights or measures or weighing or 
measuring instruments unless verified and stamped.

Clause 14 lays on Government the obligation to provide 
verification and stamping.

Clause 15 provides for appointment by Government 
of weights and measures.

prescribe

means of

of Inspectors

Clause 16 enables Government to appoint ex-officio Inspectors. 
Clause 17 requires the Inspectors to enter into recognizance.
Clause 18 imposes on Inspectors the duty of verification and 

stamping of weIghts and measures and weighing or measuring instru-
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Clause 19 confers power on Inspectors to inspect weights, etc., and 
to enter shops for that purpose, and to seize and detain weights, etc., 
regarding which an offence appears to have been committed.

01aus3 20 prohibits Inspectors from deriving any profit from or 
being employed in making, etc., of weights, etc.

Clause 21 lays down that Inspectors shall be deemed to be public 
servants within the meaning of section 2i, I. P. C.

Clause 22 confers power on Government to appoint a person to 
settle disputes between Inspectors and others with an appeal to Provin
cial Government or such officer as may be appointed.

Clause 23 enables Provincial Government to charge fees for 
verification, etc.

Clause 24 establishes validity of weights and measures duly
stamped.

Clause 25 establishes presumption in favour of correctness of 
weights, etc., duly stamped.

Glauses 26 to 34 lay down penalties for various offences under
the Act.

Clause 35 confers rule-making power on the Provincial Govern
ment, subject to previous publication.

Clause 36 protects persons acting in good faith from suits or 
prosecutions.

Clause 37 requires previous sanction of the Collector or specially 
empowered officer for the institution of prosecutions.

Clause 38 enables Government to delegate its powers under the
Act.

Clause 39 confers on the Provincial Government powers of exemp
tion from the provisions of the Act.

Clause 40, read with the Second Schedule, repeals certain other 
enactments for so long as Part II of the Act is in force in any area.

K. C. G. N. DEO,
Member-in-charge.27th February 1942.Cuttack :

W. W. DALZIEL, 

Secretary to Government.
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